
IN THE CENTRAL ADMINISTRATIVE R TRIBUNAL,BANGALORE BENCH 

CONTEMPT TRIBUNAL PROCEEDINGS NO. €OJ94 

IN 

O.A NO.94 of 1993. 

BETWEEN 

SRI. L.CHRISTO DOSS AND ANOTHER 	PETITIONERS 

AND 

SRI. SRI.MURUGAN, (c,p,o) 	 RESPONDENTS 
Madras- 

MEMO FOR APPEARANCE 

I. the undersigned appeared for the 

applicant in O.A. No.94 /1993 before this 

Hon'ble Tribunal. 

Now I am appearing for the petitioner 

in the above Contempt petition 

as authorised by the peti ioner. 

Bangalore 	 Advocate for etitioner 

Date: 17/8/94. 
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BEPORE THE QNTRAL 
BENCH. 

OP NO. 60/1994. 

Petitioners :- 	Sri. L.Christo Das and 
another.. 

- Va - 
Respondents ;- 	Sri Murugan and others. 

Reply statement of Respondents. 

The respondents file the following reply 
statement :- 

The petitioners have filed the above petition 

alleging non compliance with the order made by this 

Hon'ble Tribunal in OA No. 94/93  dtd. 10/1/94 

(Annec.re 0-1). The application is untenable and is 

also devoid of merit, 

The petitioners have not stated the correct 

facts and have suppressed material information and-

have also come up with incorrect statements. 

3. 	That upon receipt of the copy of the order 

produced at Annexure 0-1, the Rly. Administration 

initiated immediate action to comply with the same. 

Since certain particulars from old records had to be 

obtained. MP No. 228/94 seeking extension of time 

as filed before this Hon'ble Tribunals  which was 

disposed of by order dtd 24/5/94 granting extension 

of time upto 23.8.1994. 

Oontd. . 2/- 



-) 	 2 

_. F) •_ 
. t-_ . 

4. 	That in compiiaxxe with the order passed by 

this Hon'ble Tribunal, as per Annexure-Cl, the 

competent authority considered the case of the 

petitioners and took decision which was communi-

cated to the petitiOner No.1 on 24/6/ 94 by RPAD 

and to petitioner No.2 on 22/10/1994, ,Z'ince his 

service particulars were not readily available 

and thus there was bOnafide delay in disposing of 

his representation. Copies of the communication 

sent to the petitioners along with the decision of 

the competent authority are.produced herewith as 

Annexu.res R-1 and R-2. 

That in view of the decision taken, by the 

competent authority and communicated to the 

petitioners, the above petition is wholly untenable 

and may be rejected in limine. 

That there is cornpliame with the order. dtd. 

10/1/ 94 passed by this Hon'ole Tribunal in OA No. 

94/93, ' There is no disobedience of the said order 

by the Rly., k3ministration and the respondents. 

The respondents have complied'with the said order. 

7, ' ' It is incorrect and false t l.t the respondents 

are callous and indifferent to the order made by this 

Hon'ble Tribun-Q as per Aianexure -0.1. 

- 	• ' 8. 	The respondents tender unconditional apology 

for the bonafide delay that has occured in considering 

and disposing of the claim of petitioner No.2 Such 

/ 	 Contd. . 3/- 

• 'I--. 
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a delay came, to be occured since the matter was 

- 	very old aiñ the service records of petitioner 

No.2 could not be readily located. Immediately 

upon tracing out the serv i.e e records of pet itoner 

No.2,. his claim pursuant to the order passed by 

this Hon' ble Tribunal as per Annexure-C. 1 was 

considered by the competTt authority and decision 

taken. The sane may kindly be condoned. The 

said delay is not intuitional or wilful brt is 

only bonafide. 

9. 	Such other avermenta male in the petition 

which are eont'ary to the above and not specifically 

traverased here in abOve are hereby denied as 

incorrect and the petitioners are hereby put to 

strict proof. 

WHREPORE, it is humbly prayed that this 

Hn'b1e Tribunal mr. be pleased to drop the procee-. 

dings in the ends of Justice. 

:Advo 	or respondent1:1cl-f 	 _-a!! Pspon han T o  

• 	 VERLI CATION.  

1 	P.Murugan, 	working as Chief Personnel Officer, 

Southern i.ilway, Madras, do hereby verify and declare 

that what is stated auove is true to the best of my 

knowledge, information and belief and are based on 

records. 

Madras. 	 - 

Dated  
U ULJ3 

-. _, 3 



 

SOUTHERN RIL'IAY 

N0  B/P..209/CA0/1386/402/92 

Div islonal 0fuice, 
ier son 'el branch, 
.13 waora-560 023, 

, 

TO 

Sr i. 1c 	(L 77 
/cSLcU 

1.... ......,* .,, ....s... 
C 	mr 

Adminiatrattv e Tribunal/Bangalore 
issued on , 	- in the 
case of Sri 	— 
an d 1other a  

,t5cUrP 

The Hon'ble CAT/MAS in their order dated 13-6-94 has 

directed the respoxñent Railway Aduiinistratiofl to dispose of 
. the representation of each ap1icant. 

Accordingly, your representation ha been considered 

and speaking orders pacsed by OPO with the praonal approval 

of GM is enclos. 

ncitj 	kj 

}D1vl. Personnel Officer, 
Bana1ore-23. 

GR2 16
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N. p(S)4.i3/III/CTTI/Court Case/ 	 Dated: 1 ,3b7- 
SBC Djvn. 

To 

$hri•  

öArcD.'H 3  

Sub: Direction ff  the Hon'ble Central 
Administrative Tribunal/angalDre 
issued on 10,1..94 in the case of 
Shri L.Christo Eossand4 others 
in O.A.No.94/93. 

Shri L.Christo Doss and 4 others moved the Hon'ble CAT! 
Bangalre Bench seeking direction to revise the pension and 
retirement benefits duly fixing their pay on proforina basis in 
scale fRs.425-64O with effect from 2946.1976, in scale of 
Rs,550-750 with 	 om effect fr 	26.11.76 and in the scale of P.700-900 
with effect from 1.8.79. The consequential benefit was also 
sought from the date of Ii ling the application. 

The Hon'ble 	T/tadras had passed similar order in 
respect of Shri K.harnen in O.4.11/86 decided on 14.11.1986. 
However, when he subsequontly filed a case for the benefit of 
arrears, thesame was rej.cted unO.A.N.384/93 ordered on 
17.3.93, along with 27. other eases ( a batch of 28 cases). 
A similar order as that of 141/86 was also passed in O.A.N. 
593/88 which was based for,  the dispo5ai of case in O.A.897/90 
decided on 13.3.92 and susequent.ly  again in OJ.N.1014/90 
decided on 24.6.92. The dates decided for proforma promotion 
in these judgment were that of the promotions enjoyed by one 
Shrj S.Sivasubramanian of TC/TTE cadre appointed in Madurai •::.1. 

Division in the 3 grades viz. 425-640, 550.-750 & 700-9. 

The Hon'bleCAT/Medras has disposed 62 applicationS in 
.A Nos.336/92 and other connected applications filed by 

Shri S.Dhuruvasan and 61 others on 1.11 .93 with th direction 
in a single judgement that the respondents consider the case 
of each applicant for extension of the benefit in terms of the 
Ct.ircular dted 22.9.92 and with fçriher c3rection based on 
certain ttciie. 



.h'Fnbe GT/BC 	s disp sed the above mentioned 
c by Shri L.Christoz1oss and 4 :)thrs following the 

Thonb .gven iii Qs 336 to 33B/9 and other cnricted 
app1ióation, on 1.11.93 inCT4v'AS and directed the respondents 
to ODnsider the case of each applic nt for extension of the 
bénefit,in terms of theci*ular da ed 22.9.92 and with further 
direction - based on certairiotcome. 

Since there were futher nn rous individual applications 
ed before the various Trliibunáls teeking similar, order in 

their favur, it wes felt 	at it w uld beadministrtiveJy 
indi 	applcaen   	 tions makingc2hve  

siiilaidnnd fr. Lxamjnd1tj.on wit1  dctatlto ascert,ain the 
:rcjtvnd vAld1tr 	s4h'1 .F  c 	frrc 

1Nat6hbo. e
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43/III/TC/Staff c 	ae/ PJ In.dated 22.9.92 
This Circular refe 	o thdirecngiven in O.A,897/9O 

 

141 /8 
and. als 	Q14/o. 	Four iidividuai applications received 
rira 	ls' 	rdi  acc 	n 	ref ei ed to the division for 

isiojoeverexantion an dec 	Stheappeal 
d 	. 	 3t 	

swere not 
d 5F  	Hdisposehb 	 mved theon'ble 

toutF  	 as 	ug 	in pare iTibuna

i

r  
n wh 	le 	T 	edirectiol p, 	osal ofssu 

 cular dated 22.9.92. 

The Hon'ble CAT furher dire ted that it is open to 
the respondents orany, otnar cornpetnt authortty to arrive at 
deci s r r t 11 - for 41i  lin 1 k - - 	 .IL 	 JUl 111e LLIL IV .LlU £ 

applicant and to call-for ti-ie same Ivithin a period of one month 
from the date of receipt,  of the ord r. Accordingly, each case 
was examined in depthtekirg into & c7unt the position of 
senioity of each applican vis—a—vis Shri S .Sivas'ubramni

- 
a an  

whose case was referred to,  in the v rious SAT's order indicated 
above. Based on the infornati-non record, your claim has 
been examined in details ad copy of the order disposing the 
same is enclosed. 

IEF PEESONEL JFFICEh. 

Copy to: 	.DRYPlSB 
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1) The cadre of T. 
were merged with effect from L11965, When the Pây.scaes 	• 

as Uflder:_ 	 e e in force. The Iflltial3 grades in these categories were -  

1). RS.110_180 
RS.130212 
Rs..150.240 

All these 3 grades were divio, C as such Promot.jo to these 3 grades were t ontrolled and 
o be made based  on the senuiority prevelant in the respective division) 0ily 

The promoti05 made to these grades in the respective divjsi0 ha flO 
re1atio to the seniority poj TC'TTE £ Other.  divjsi05 

Lth the introducti0 of the hr Pay,  CO 	SSion.
wjth effect from 1.1.1973 thee scales were equated as under:_ 

	

X Pay COiISSiOfl 	
III Pay Commission  

J1.1.73j 1 	s.11U_180 
2. 	.130212 X (o Scales 	. . Ls. 50-240 I were merged 

lfltQ One i 
I-Li Pay COlThfln.) 4. RS.250_380 	

R.425640 (ecentra1jsed 
W.e..23878)  2) 	

Thu5 the promojo upto the grade Rs.150240 in the fl Pay Co1*niij0 till 31.12.72 and Rs,33Q560 durinq the Ifi Pay Commissj0 	(whether On .TT 	 - 	- 

0 

- 	 w 	to 	 eith TC or made ba
he dvisjonal seniority 

. Only 	 sed O t 
T11 23,8.73 the Promotj to the grade R.250380 

Corn.jsj0  
of fl Pay co15sion 

 equated to RS,425.6 	in ii Was made by a COlnrflon 	 Pay  zo 	by a 	 Select1 for the entire  COmmiss rflalga tig those i n sca1 Rs.150_240 
	II Pay 

	

ion equa 	to Rs,
330_550 in 3rd Pay Corn1nis5j3 the date Of entry into this 

decentralisati 
e grade Rs.425_40 	

grade being the 	Citeria on 
from 23.8.1973, the promotion 

to th 	

y 6 Was based On the respectivoä11 
SOflâl 

seniority onl similar-to the lower grades 

3) 0n 1.1.65 when-it was decided to merge the two 
separate cadre of TC & TTE, the Railways assigned seniority either in TC Or TTE for both the roup holding the 	d 

	

raes 	 of personnes date of ent 	RS.11013O and Rs.130212 from the The Hofl'ble i(arnataka High COurt held On 1.7.1931 that 
in grade 	

all those 
Railw5y5 were wrong in treatin .11Q180 and RS.130_212(Rs 60 130 of 1st Pay COflSSIO) 

at par and held 	
and 

 that those who were in grade Rs.130212 
would ranjic senior to those in grade 

.COfltd, 
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RS.110-.180. This.resuThed i revising the seniority. 
This revision was to be done in the respective 
seniority Unit yiz., ',divisions onlyas all.along not 

- only before 1. 1. 65 but-  also thereafter thepromotions 
- upto Rs.100-185 Q±1st Payciiflmission or Rs.150-240 of 
2nd Pay Commission were done based on divisional 
seniority. Only when One reiches the grade Rs.100-185 
(1st Pay Comm.ission)/Rs.15040(2nd Pay Commi.ssion)/ 
Rs.,330_560(IIi Pay Commission) he is considered along 
with Other persons of all Other divisions for prornoti.on 
to the next grade viz. 250-30/45_640 based on the 
integratedsenjorjtyt date of entry in the grade 
S.lOO...185/Rs 150-240/ 	3o-,560 being the criteria, 

4). . Thus with the reisIor1 oi seniority in each division 
it:was !)oa;).that some but not ail who were in scale 
Rs130-212 	c 1.165 but assigned seniority below those wh, ..- 	in scale s. 110-leo on the crucial date would h;..ecome seniors•  It is possible that some who 
Weren scale Rs.130212 as 00 1,1.65 whose date of entry is.erl3er Co the date of entry of those who remained in -3.1l10-180 as O 1.1.65 would have been assigned s(:.iiority abve these-persons in scale Rs.110-1801  not requlrlhg subsequent .revrsa1 due to the implementation 
of the direction of Xarnataka High Court. 

5) 
For the integration of seniority of all those in the divisions for  

the date of 	common.selectio to grade Rs.253_380/425640 
be reckone 

entry in scale Rs. 100_185/150_240/330 560 will 
d and not the dates o±appointment/promoti 	in the lower grades, a 

iheatern of promotion in each d1j- SIOfl, which COflstitudasepart seniority mit will be different and there could be SituaLions where loss 
seniority within same senio 	 of 

rity unit In parti(u1ar divi 1°nwas possible due. to non-appearance, non_qua1f ç  tjo and refusal of promotion etc. 

6) In any case the seniority reversal conseqLtent to the . Implementatioj 0± 
the KarnataJ High Court could have been;necessitatd between 

some of those who WEre in scale Rs.130_212 and those In scale s.11O13 as ort 1.1.1965 
but certainly not between those who were in the same 
scale of -Rs.11O_180 
date. 	 or Rs.130_212 as on the crucial 

With the above mefltioned 
Very carefu 

	

	 background of facts a 
l aflalysis/comparjsøn was done with 

- regard to service particulars of 	L 	kL1os -With Shrj 3 ,Sivasubrrnanjan 

11 

..contd. ./_ 



Sbxi 	 .0.A.No.94]93. 

-' 	Shri L.Chrrotoas was appointed in NAS Divisioi azd 

subsequently tranf erred to QC.Dn. vAien. V_, v new diviicn 
was formed. 

- 

	

	From the service records the dates of appointment and 
prnotions of Shri L.Christodas in SBC Division and 
Shri .Siva 	anian in MW Division extracted are as 

under: 

No Grad;. 	 D:t;oroQt;oj\ 	: 1stodos. 	31vaabraani3rj - - 	- 	a - - - -  -- - - - - - - - - - - - - - --- - 
6.55-130 	2-7-.1949 Date of 3-7-1946 

initial appoint.. Date of initial 
merit. 	 appointment 

Rs..80..160 	 1-4-1956 	30-11-1959 
3• RS150a4O 	 28-1-1971 	16-051968 

declined pronotiori 

Rs..150..240 	11-10-72 
declined promotion 

':425'640 	2-4-1930 	29-6-1976 
- - a - a a - *  

h It is evident tat Shri L.Christodss vas appointed 

only in 1949 whIle Shri S.Sivasutaznanian was appointed in 

1946 itself 3 yeax ahead in 11adurai division. In spit. e of 

the earlier appointment1  Shri S.Sivaaubrananian could be 

promoted to scale 1t.80.-160 only-  on 30.-11-1959 which was based 
on the vacancy position and seniority prevalant in. Ma&wai 

- Division. Sri L.Christodoss was promoted in 1956 itsalf, 3 
years earlier, to grade of .80-160 as per the divisional 

seniority .and vacancy position prevalant in SI3C Division. 

However Shri L.Christodoss declined his further promotion. 

to scale fs.150-240 in. January 1971 and again in Oct., 1972 by 

which he lost seniority to those who were promoted to scale 

.•, 	K.150..240 alongwith him as per the rule for assigiment of 

seniority on promotion on thee two occasions. 

0002 
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On the cu1al dte of • 

Shri L0Chriatodoss an Shri S 

80160/ .130212(Le) in 

their seniority, would have bee 

entry to the rade of;80160/1 

Honoab1e Karriateka tJigh (kurt 

assiiment of siori.y betwec 

1110480 and the o 'jere 1 

get' i.e. l-l-i)65 Loth 

in :ca1e 

e same scale arid tberorE? 

nsciried from the d.atc of 

029-2. Ti' 'lirectiori of -a-j-

is only in respect of 

those who were in scale 

scale R130-212 and it has 

no reJevarice to those 1in the iie scale. As per the 

direction 01 the Hon11e Karijt.ka High Court the who 

were ia scale 130..22 will 41k senior to those who 

we in scale f101O. In eect of those wh 	in 

the same scale .l3O12 ther was io diput at all 

Shri L.Uxistodous havinJ declined his proiotion on 

21-3-71 & 1140-72 which was rnade on the 	 of 

1atigalore divisions hd lost Oenlority tn .rade o150.2404. 

Further he was not px'moted to scale Ri..151J-240 as thc sc.1o~ 

130-212 and 150_240twere ia#ged on 3rd C.C. into Ofl? scale 

Rs030..'560 Thougi howas placed in Ps330..56a the would 

rarik junior to all hose in scale aLO-24O ani placed 

in scale Re330..560 on 1 11_1_73 	13an;a:1ore Liviior 

While Sri Sivabranian 
0 

tSe425440 based on thlb combin 

Railway, Shri L.Chrjstdoss wa 

proinotionhis s&1iorijY posit 

lost his seniority inBangalo 

He become eligible fo prora'b 

decentralisation basè1 on his 

in. Bangalore Divisio4 

an wis proucted to gad 
Q 

k.1 spiority on the whole 
CIF 

not1 all el igi hi. e for such 

on not priittirig hs.ving 

e dIvision as eqlained above.  

on only alter 23.8.76 aft er 

seniority position pravnt 
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it was not poszible for that ri L 0 Cbrit0 to 

rr 	31ior to Sri SiVa$U1a 	for the 

ctanriist selection for tEu arude T425-640. 

The non promotion of Sr$. L.ChristOdoSS to scale 

425_61CJeirlIE or at oar '.;lth Sri 5,jv1.roflI1 

W2 tJiu due to th. lower sen or tY oi5.tion. 	Shri 

L,ChristodOss in. the  13agalore iivisiofl nc1 or due 

to his norI_SeleCtiOfl/rCiUtcl otc. 	'!e\cr in any cooc 

iority issue Jr.this case o€ not have tti rcr.ote sen

oorthetion to the cUsputo 	bfre he or'e 

Ktrnataka lliji Court. 

in this jjtuation, 1 cociud 	the cla-Lm Of 

iri L,ChristodoS or proferna pronotiOfl at par with. 

iri S,Sivaubrat9nian is not at efl te!iOble and 

cannot be a&iitted. 

I,.,  

(. 

I 
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tTISOUTHERN RAILWAY 

Divisional Office, 
Personnel 	ranch, 
angalore - 23. 

21st October, 1994. 

Shri.B.S. SreentVasa Rao, 
s/o. Sri. Su.ndar Rao, 
chief Travelling Ticket Inspector, 

(retd.) 
No. 345, 6th Ham, .5th Cross, 
V.V. Mohl, 
MYSORE 570 002. 

ub: Direction of Fbn'bie Central pdrnini-
strative Thibufla1/flQab0re iseued 
on 10th January 1 94 in the case of 
Sri.L.1riSt0d055 

and 4 otherS in 
OP No. 94/93k 

The }bn'ble Central Pdministrti.Ve Tribunal, 

anglore has directed the respondentS Railway 

Mministrativa to dispose of the representation 

of th 	ppliCafltS in the OA. e  
icordinglY, your representation has been 

considered and speaking orders pssed by the 0 
is enclosed. 

Kintiycknow1Odge the reco)pt of the 

DivisI&lal Pesonflel Officer 
Southern Railway 

Ban galore. 
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0 	 3.OUII-iEIIN RAILWAY 
- 	

Headq•iarters Office 
Personnel Branch 
Madras-600 003, 

No.P(s)443/IJI/cTTI/c0u Case/ 
SBCDjvn. 	Dated: 

.Shri B.S. Srinivasa Rao, 
Retd. CTTI/L3G Divn. 

Address: 

Sub: Directionof the Hon'ble Central 
Administrative Tribunal/Bangalore 
issued on 10.1.94 in 'the case of 
Shri L. Chtisto Doss and 4 others 

• in O.A.Io,94/93. 

.. • 	.1. Shri L. Christo Doss and 4 others moved the Hon'ble CAT/ 
Bangalore Bench seeking direct ion to re,ise the pension and 
retirement benefits duly fixing their pay on. proforma basis 
in scale of RS.425.640 ith effect from 29.6.1976, in scale of 
R.550-750 with effect from 26.11 .76 and in the scale of 
R.700..900 with effect from 1.8.79. The consequential benefit 
was also sought from the date filing the application. 

19 

2. The Hon'ble CAT/Madras had passed similar order in 
respect of Shri. K. flarnan in 0.A.161/86 decided on 14.11.196. However, when he subsequently filed a case for the benefit of arrears, the same was rejected in 0.A.No.384/93 ordered on 17.3.930  along with 27 other cases ( a batch of 28 cases). 
A similar order as that of 141/86 was also passed in O.A.No. 
590/88 which was based for the disposal, of case in O.A.897/90 
decided on 13.3.92 and subsequently again in Q.A.No.1014/90 
decided on 24.6.92. The dates decided for proforrna promotion 
in these judgement were that of the promotloAs enjoyed y one 
Shri S. Sivasubrarrianjan-of IC/TIE cad-re appointed in Madural 
Division in the 3 grades viz., 425-640, 550-750 . 700-900. 

3. The Hon'ble CAT/Madras has disposed 62 applications in 
0.A.Nos,336/92 and other connected applications filed by 
Shri S. Dhuruvasan and 61 others on 1.11.93 with the direction 
in a single judgement that thespondents consider the case 
of each app1Icart for extension of the benefit in terms of the 
jrcular dated 22.9.92 and with further direction based on 

certain outcome. 

- 2 - 
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The Uon'ble CAT/SBC has diposOd the a b:vo 	)tjoed 

4 otherS following the r. L. Cristo L) 55 and OAs filed by Sh 	. 
judgemefltiVefl 	in &s 336 to 	$/92 and ethel cnneCtd 
a pplications on 1.11.93 in CAT 	and directed the respondent 

the to consider the case of each applicant for exten-n of 
the circul r dated 22,9,92 	'nd 	iith further 

benefit in terms of 
direction based on certain out ome. 

Since there were further nrnerous individual 	.p1ic1:-'jtifl5  

filed before the variGus Tribunals seeking simila: order in 
their favour t  it was felt that it ! Jou1d be administratively 
convenient to deal all these individual appi ications making 
similar denands f or e xaminatin withdetails to ascertain the 
veracity and validity of such Iclairns for admittanco or 

Accordingiy, a cirlculzir was issued vido letter otherwise. 
1o.P(3)443/1II/1C/Staff Court Cse/TPJDn. dated  
This Circular refers i o the d 	rection 	given in97/90,l4l/86 
and also 1014/90. 	FoI.ir ind1vdual applications received 
earlier were also accordingly ,  'referred to the ci ivtslon for 

the appeals were not examination and decision. 	Hoiiever as 
disposed theabove mentioned $ applications raoved the Hon'ble 

in 	(1) Tribunal for seeking directioi 	as brought out 	para 
above in which the Hon'ble CA 	issued direction for disposal of 
the applications interrns of i 	he Circular dated 	2.9.92. 

The Hon'ble CAT fUrther 4iirected that it is open to 
the respondents or a fly oter ompetent authity to arrive at 
a decision to call forThe app ication from the individual 
applicant and to calZ f or t he s ame w ithin a perIod of one month 
from the date of receipt of t rie order. 	Accordingly, each case 
was examined in depth taking into account the position of 
seniority of each applicant v!is—a—vis Shri S. Slvasubramanian 
whose case was referred to ir the various cAT's order indicated 
above. 	Based on the information on record, your claim has 
been examined intai1s and 	opy of the order. dia- osing the 
same is enclosed. 	 ' 

CHIEt 	PRONEL 01ICEB. 

Copy to: 



PREAMBLE 

1. The cadre of TG/TTE were merged with effect from 
1.1.1965, when the ay.scales. of II Vay Cornmision were 
in force. The inttlal, 3 grades in these categories were 
asunder:- 

fls. 110-180 
fi. 130-212 - 	3. Rs. 150-240 

All these 3 grades were divisionally controlled and 
as such promotion to these 3 grades were to be made based 
on the seniority prevelant in the respective divisIon 
only. The promotions made to these grades in the respective 
division has no relation to the seniority position of 
I(;/TIE in other divisions. With the introduction cC the 
III Pay Commission with effect from 1.1.1973, thosescales - 
were equated as under:— 

II Pay Commission 
Iw.e • f • I • 7 • 59) 

R.110-180 
.130-212 

1s.150-240 

4, Rs.250-.380 

L (Two scales 
t were merged 

intoone in 
III Pay Commn), 

III 	Co:clss ion 

fis • 2604 00 
Rse330-560  

i.425-640 (Decentralised 
w,e.f.23.S.78) 

2. Thus the promotion upto the grade Rs.159-240 in the 
II Pay Commission tIll. 31,12.72 and Rs.330-360 during the 
III Pay Commission, (wheor one belongs to either TC or 
TIE cadre) was to, be madeoto divisional seniority 
only. 1113. 23.8.78 the romot1on to the grade is.250380 
of II Pay Commission equated to Bs.425-640 in III Pay 
Comrniss ion was made by a common selection for t ho entire 
zone by amalgamating those in scale E.150-240 of II Pay 
Commis3ion equated to Rs.330.'.560 in 3rd Pay Commission, 
the date of e ntry into this grade being the criteria • On 
decentralisat ion with effect from 23.8.1978, the promotion 
to the grade Rs.425-640 was based on the respective divi—
sional seniority only, similar to the lower grades. 

3. On 1.1.65 when it was decided to merge the two 
separate cadre or IC & TIE, the Railways assigned seniority 
either in TC.or TTh for both the groupof personnols 
holding the yrades,s.1jO—J.8O and fls.130-212 from the 
date of entry. The Hon'ble Karnataka High Court held 
on 1.7.1981 that4.aUways were wrong in treating all those 
in grade rts.110-.1$6 and Rs.130-212(Rs.60-130 and fls.80-160 
of 1st Pay Commission) at par and held that those who were 
in grade Rs.130-212 would rank senior - Those in grade 

contd... 



11O13O. Thi resulted in rvising the S oniority. 
This revisiun was tø be d on, in the respective 
seniority unit viz.* divisi G only as all alorig not 
only before 1.1.65 but a lso Ithereifter the promotions 
upto fls.100-185 of .Lst Pay Oommission or 7"'.s.150-240, of 
2nd Pay Comrnis ion were don based- on d1viina1 
seniority. Only when one raches the grade s.lD165 
(1st Pay CommisSion/iS.15)-24O (2nd Pay Coission)/ 
P.330t560 (III Pay ommissin) be is consIdered along 
with other persons of all other divisions fo rootion 
to the next grade viz. 25O38O/425-64O bascd on the 
iqtegratod seniority the date of entry in the grade 
.1001.85/.150240/.33050 being the c riteria. 

Thus with the mvision of sen iority ineach division 
it..was possibla that some b4it not all who were in s cale 
.1302I2 as on 1.1.65 but ,ssigned, senic:Lty below 

those who' were in's cale Rs, 11OlSO on the crucial date 
would have become seniors. It is possible trat sore who 
were in scale 1.1212 as n 1.1.65 whose d ate of a ntry 
is earlier to the date of e try of those who rrnained in 
scale is.i10—l80 as on 1.1.6 would have been assigned 
seniority aboveihese person insc'oie k.i1G18O not 
requiring subsequent rever al due t o t he implementation 
'o'rthe d irection of Karnata~ka High Court. 

For the integration of eniority of all. those inthe 
divisions for camrnn selection to grade R2O:38u/425640, 
the date of entry inscale 	lOO.185/l5O24O/3JO56O willbe 
reckoned and not the dates lof appointmert/promotiofl in 
the lowerqrados. The pattrttof promotion in each division, 
which constituted a separae & eniority unit will he 
different and there could be situations where loss of 
seniority within srnes enlc$rity unit in particular division 
was possible due to non—apjearance, non-.qualification and 
refusal of promotion etc., 

In any case the senioriy reversal consequent to the 
Implementation of the Karn*taka High Court could have 
been necessitated between 3ome of those who were in S cale 
.130212 andt hose in scaj.e s.110-180 as on 1.1.1965 
but certainly' not between 11hose who were in the same 
scale of R.110-180 or,Rs.13-212 as on the crucial date. 

vith the above mentiond background of facts a 
very careful analys is/comprIs Ion was done th 
regard to service particulrs of Sri B.S. Srinivasa Rao 
with S±iS. •Sivasuramani 
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Shri B.S.., Srinivasa Rao was appointed in !%adras 
Division and subsequently transferred to Bangalore 
Division during the formation new Division in 1981. He 
pursuec' further promotion in ana1ore Division in 
TC/TTE cadre whereas 'Shri S.i)arnanian having 
been appointed in Medural Divislonwas promoted in 
Madurai Division. From the available datas the service 
particulars of Shri B.S. Srinivasa Rao is furnished 
below viz., seniority list-dt. 1.1.65 in sce.lefls.33O-56O 
as the Service Register is not traceable at this 
distant date. 	 - . 	- - a 
Scale 	 Date of promotion 

- 	Rs. 
E3.5.3rinivasa Rao 3.Sivasubramanian 

S •- - ------a --------- a a - ------- - 
55-130 (1st Pay 	24.07.52 	 03.07.1946 

Commission) 	(Date of 	 Date of appoint- 
appointment) 	 ment) 

80-1.60 (1st PC) 	24.07.52. 	 30.11.1959 
130-212 (2nd PC) 

150-240 (2nd PC) 	. 	 16.05,1968 

425-640 (3rd Pc) 	01.01.84 	 29,06.1976 

--- ————--————--—--—--——-- 

Shri B.S. Srinivasa Rao, having been appointed 
after 6 years in comparison to Shri S. Sivasubramanian 
got promoted to scale Rs.80-160(lst PC)/130-212(2nd PC) 
on 24.07.52 itself based on cadre situation prevalent in 
Bangalore Division. 

in this connect.on, it is pointed out that. 
Shri S.K. Rajagopalan, a Retd. TTI of the some division 
viz., Bangalore is senior to Shri B.S. Srinivasa Rao in all 
respects. by the d ate of initial and subsequent promotion 
to different grade in Bangalore Division itself, 
was petitioner in the above O.A. His case was thoroughly 
analysed and after careful scrutiny it was found that he 
was not eligible to be considered for revision of seniority 
on par with Sri S. Sivasubramanain as Shri S. Sivasubramanian 
got promoted to grade Rs.150-240 in May 1968, based on his 
divisional seniority onwhich date Shri S.K. Rajagopalari was 
only in grade fti.80-16Q/130-212 in Bangalore Division and he 
could not be promoted to g rade .150-240 as per his seniority 
in that Division. Like-wise in Bangalore Division 
itself there are many seniors toShri B.S. Srinivasa Rao, 
whose cases were-analysed in comparison with 
Shri S. Sivasubramanian. based on the direction of the 

contd. 
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• Hon'ble cAT/Banga1oeand found that all were not 
eligible tobé cns±dered fo revision of seniority0 
They were according]y relie. 

On the cruc1l date of merger of the c.dre of 
TC and TIE viz, 01,1.196 bth Shri 3S,3ftLnjva 	tao 
and Shri S. Sjvasubanarijan vere in the 5E rae scale 
viz, P.60-160 (1st Iay Commision)/i3O2i2 (2nd 1ay Conaissiori) with the merger of the cadre of IC & TE with effect f rom 01.1 0119659 there was no diLpute 
at all in respect of those v$o were in the Sate 
scale of 1s,130-2I2. The is ue raised before Karnataka 
High Court was in repect of the action of the 
administration in .eqating the grade Rs .1lO13O with that of 115.130212, which, was str ck down by tL:o decision of the <arnataka High Court olding that th:se in 
scale i.130.212 shou1d rank ~enior to thoso who are in the grade Rs.LiO180. This decision has no bearing with regard to Shri.S, Srjnjvasa iao 
vis—a—vis Shri S. Siasubrajnnjan as both were in 
the saim scale as on Ol.Ol,165, Consequonithe 
decision of the Karntaka 1-i1h Court fotIol by 
the corrective action taken by the Adnhrilstrt ion 
in revising the seniority haI no 1nipct at all 
onth@ seniority heteen these two, 

Thu3 I am saftsf led •tbat it does not ccli. for 
• 	 any action to revise the dat of promotion of 

Shri B.S. Sriniyasa Rao and hhas no claL:i over 
Shri. S. Sjvasubraan an. 

LA 



CENTRAL. ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH, BANGALORE 

C'ONI,EPlPT_PETITION NO.60/1994 IN 
O.A.NO.94/1993 

WEDNESDAY THIS THE THIRTIETH DAY OF NOV.,1994 

MR. V. RAMAKRISHNAN 	 MEIIBER(A) 

MR. A.N. !JUJJANAR&DHAYA 	 MEMBER (3) 

1 • 

 

L. Chri.sto Doss, 
aged about 60 years, 
Chief Travelling Ticiet 
Inspector(Retd), MAS/SBC 
C/o Mr. Alexander,, No,34, 
Cha:rles Campabal Road, 
Cox Toun, 
Banqalore -5.60 005 

2. B.S'.Srinivasa Rao, 
aged about 64 years, 
Chief Travelling Ticket 
Inspector(Retd),IIAS/SBC, 
345 9  6th Main, 15th Cross, 
V.V. Mohal, 
Mysore-570 002 	 Applica'nts/ 

petitioners 

( By Advocate Dr,1'l.S, Nagaraja ) 

v. 

Shr.i .Mur.ugan,. 
Chief Personnel Officer, 
Southern Railway, 
Park Town,' 
M5dras - 600 003 

Shri Ashok B.hat.nagar, 
P 	' 	 C ha ir.man, 

R 5 ilwa.y Board, 
Rail Bhav5n, 
New Delhi - 110 001 

3, Shri Mazihuzzman, 
Secretary to Government of 
India, Ministry of Railways, 
New Delhi - 110 001 	 Respondents/ 

Alleged contemners, 

ORDER 

MR. V. RAMAKRISHNAN, MEMBER(A 

We have heard Dr.P1.S. Nagaraja for the 

contempt petitioners afld Shri A.N. Venuqopa]., 
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learned Standing Counsel for the alleged 

contemners. The direction of the Tribunal 

was to consider the case of the applicants 

for extension of the benefit in terms of the 

Circular order No.P(S) 443/1II/T.C. Staff/ 

Court Case./TPJ Dn,(Pilot) dated 22.9.92 

a nd take further action in case they are found 

eligible etc. Shri Ienugopal submits that the 

Railway Administration have cOnsidered the case 

of the aPplicants and taken a decision but the 

same is not favourable to the petitioners. In 

view of the above, contempt petition does not 

survive and the alleged contemnerS are discharged. 

If the applicants ­are still aggrieved, it is open 

to them to take appropriate steps in the matter. 

No costs. 

ME1BER() 	 IIEMBER(A) 
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BANGALORE BENCH 

(Cfd ))4 	)\• g 0/94 

Second Floor, 
Commercial Complex, 
In d r r eq a r, 
BANE;ALORE. 560 C3 

Jated: 130FC 1994 
tN( APPLICjIC 54 
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CENTRAL ADMINISTRATIVE TR IBUNAL 
BANGALORE BENCH, BANCALORE 

NTEMPT PETITION NO,60/1994 IN 
0.AN0.94f1993 

WEDNESDAY THIS THE THIRTIETH DAY OF NOV.0994 

MR. V. RAMAKRJSHNAN 	 MEMBER (A) 

MR. A.N. VUJJANARADHAyA 	 MErIBER(J) 

L. Christo Doss, 
aged about 60 years, 
Chief Travelling Ticket 
Inspector(Retd), MAS/SBC 
C/c Mr. &lexander, No.34, 
Charles Campabal Road, 
Ccx Town, 
Banqalore - 560 005 

8.S.5rinivasa Rae, 
aged about 64 years, 
Chief Travelling Ticket 
Inspector (Retd) , MAS /SBC, 
345 9  6th Plain, 15th Cross, 
U.U. Plohal, 
Mysor.-570 002 	 Applicants/ 

pet itioners 

( By Advocate Dr.Pl.S. Nagaraja ) 

V. 

Shri Plurugan, 
Chief Personnel Officer, 
Southern R 5 iluay, 
Park Town, 
M8dras - 600 003 

Shri Ashok Bhatnagar, 
C ha irma n, 
Railway Board, 
Rail Bhav9n, 
New Delhi - 110 001 

A 71441, 
A 

'*N1 

T 
rr 

)I. ,  

.. 	i .---'----' 

3. Shri Mazihuzzman, 
Secretary to Government of 
India, ministry of Railways, 
New Delhi - 110 001 Respondents / 

Alleqed contemners 

OR D E R 

MR. V. RAP1KRISHNANJ  PlEMBER() 

We have heard Dr.M.5. Naqaraja for the 

contempt Petitioners 5 fld Shri A.N. Venuqopal, 
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learned Standing COUn' el for the 5ilced 

contemnrS. The direcicfl of the Tribunal 

w a s to ccnSidel the Ca eof the a pplicants 

for extension if the b nc it in terms of the 

Circular orci'r:No.P(S) 43/III/T,C. Staff/ 

Court Case./TP.a,  Dn.(Pi ct) dated 22.9.92 

11 and take further action in case they are found 

eligible etc. Shri V nugoPal submits that the 

Railway Administratici have considered the case 

of the applicants and akn a  døcis ion but the 

Bame is not f;9vour9bi to the petitionets 	In 

view of the above, c 
Intempt petition doeS not 

Survive and the all ed contemners are discharged. 
11 

 If the aPplir nts.a 	till aggrieved, it is open 

tothei to ta ll 
 
ke approl nate steps in the matter 

No costs. 

ME MB ER (A ) 

cI. 


